
C:J!lil!:lIT"I"EE J~~ THE WELF.'\.RE OF 
SO-lSDULEO C'~SIES ."I'J) 

Sc!·{7.·) .. ~:~-~ j T~:~ ES 
(1993-94) 

(TE!'TfH LCK sr ... BHA) 

'IN 

MINISTRY OF CDAL A 

scrc ;JJ. 517 ...--... .~ 

RBSffiVATIDM3 FaR AND EMPLOYMS\IT OF SCHEDULED CASTES 

AND SOiEDUIED TRmss IN C~L INDIA LIMnED. 

Presented to Lok Sa bha on _~_t_·_o_<t __ '_7'f '1 

Laid » in Rajya Sabha on ;;J.1· 0 ~. ,'f 1 'I 

LJK Sla8 HI~ S EGRET AR 11\ T 

NEW DELHI 

April. 1994/Valsakha, 1916(S) 

Price -: Rs. 



Comp~sition of the Committee 

Introduction 

CHAPTER .1 

B. Board of Directors 

Q-v.J'I' EFt II 

Rg:)ERW~TIJNS IN SERVICes 

A. Recruitment 

B~ Promotions 

9iAPTER III 

TFu\INI~ FACILITIES 

A. Pre-Recruitme~t Training 
B. In-Service Training 

CW"\:PT ER IV 

MIS CEl:,IJ\NE8US 

?3.ces 

1 

1-5 

6 
17 

30 
32 
32 

I~. "'".dvertisement of Reserved Vaeaneies 35 
B. Rejecti()n of SC;ST candidates 35 
C. Interview of SClST c<lndidates 36 
D. Notice Period 
E. Complaints/Grievances 
F. False Caste Certificates 
G. Socio-Economic Development 
H. Supervision and Vigilance 
I. Annual Report 

•••••• 

36 
37 
39 
40 
41 
41 



INT~ ~OlDUCTI~N _. 
It the Ch2i~m~n, Committee on the Welfare of 

Scheduled castes and SCheduled Tribes having been 

authorised by the Committee t<J submit the Heport on 

their behal f. present this Twenty-Ninth Report (Tenth 

Lok Sabha) on Ministry of Coal - Heservations for and 

employment of SCheduled Castes and SCheduled Tribes in 

Coal India Limited. 

2. The Committee took evidence of the representatives 

of Ministry of Coal and Coal India Limited on 23.8.19.93 

and 24.3.1994. The Committee wish to express their thanks 

to the officers ,of the Ministry of Coal and Coal India 

Limited for placing before the Committee material and 

information the Committee desired in connection with the 

examination of the subject. 

~. The Report was C ,ms idered and ac1')r:t -Jd by the 

Committee on 26 April, 1994. 

4. A SUITJ:Tla!'y f)f conSlUSionS/recommenltdns\.it ~~nf 
in the Report is appended (Appendix). d,y'~ 'I' 

I 

~VTHENTICA D COpy 

NEW DElli! ; 

J\prg 1994 
Vaisakha, i¢i6(S) 

(."R IF" 1'"",'. rT..l' ARDWAn r'n ... 1_' . ,~-~ J 
, , ~ r1 

P~r';'~;AAS RAM BHAlIDVOit1/~~:1:;1.f"" 
(" Chatrman, 

Committee on the Welfare of 
Scheduled castes and 

Scheduled Tribes. 



A. 

~TEPc1. 

Re?ERYAlllQN IN BOARD OF prRILIORS, 

Qrgani§atLooal 5i}-uQ 
l.'nformed that with effect The Committee have been 

N mb 1915 the entire coal industry excepting from 1 ave cr, ' 
. . Co'~~ies has been reorganised with Coal Indl.a 

5 l.ng re nJ. .w--.. 
Limited as the Holding Company having its headquarters 
at Calcutta under the administrative control of the 

Ministry of Coal with seven proGucing subsidiaries i.e. 
e'Jklng Coal Limited, Eastern Coalfields Limited, Bharat 

Central Coalfields Limited, Northern CoalfiE)lds Lim! ted, 
Western Coalfields Limited, south Easte:r:n Coalfields 
Limited, and Mahanadi Coalf~elds Limited and one Planning 
and Design subsidmary i.e. Central Mines Planning and 
Design Institute . Limited all situated in different 
parts of the country. 

B. BOlrd of Directors 
1.2 Tho Board of Directors of Coal India Ltd. c':>nsists . ;-. , 

of three Functional Directors viz. Director (Technic.al), 

Director(Financ:e) and DirE:ct'Jr(P~rsJnnel) and a few part-

tim0 Directors hca~L·J by the Chairman-cum-MancJging 
Director. Similarly, eap,h producing subsidiary company 

has its own Bo~rd of Directors consisting of four 

Functional DirectDrs i. e. Director (Operations), Director 
(Finanee) " Diro~tor(Plannin9 & Projects), and Director 
(Personnel) and other part-time Directors headed by ·''t.he 

Chairman and Managing Director. The Committee have been 

apprised that in the constitution of ~he Board of Directors 
of the subsidiaries there are some minor variations . 
depending upon the reqUirement. 

~ . 
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d regarding selection and 1. '3 As regards the proce ure. . .. 
ott e have been ihformed 

appointment of Direct-::>rs the ceomm~ .~ .. :.., .. ,. , ~. ° _ .. ~ .. ' .~:._ ~~:".,.. .. ,.- .,. 
( ,1. nct Training Vl.de their that the Departmr.;:nt uf Pers:.mne a (,' ' 

, , . .' the 
Resolution dated tho' 3rd' March, 1987 hav€ set up . 

. B d(PSB) and it is the bl ' Enterpris'es Select~on 'Jar , Pu l.C • . 
° bl.° lity :>f the P ESB for makirg selecti-::>n t-::> Board responsl. . ' 

level posts in tho Central Public Sector Undertakings. 

rh~ posts of fu~J-time D~rectors including the Chairman 

and Managing Director are fi~led up by Govornmont -::>n the 

recommennations.of Public Enterprises 5elect~~n Board. 

l.~ So far as appo.intment of part-time Directors on the 

Board of Coal India Ltd. is'c-::>ncerned the policy has been 
J 

to appoint representa~1ives of· Coal India Ltcl.s.ubsidiaries, 

Ministry of Coal, related Ministries like Steel, Power, 
Railway and management experts, labour representatives . 
and nominees of national level Trade Associations fo~"·--

representing consumers. 

1.6 The Committee des1red to kL)W as to who -was· 

appointing the full-time Direct-::>rs prior to. Ma1".h, 1987 . 
i.c. the date of,.c')nsti tution of the P ESB, the Ministry 
replied that the date 0 f cc>ostitution ') f P SB haejol 

inadvertantly boen menti:>neJ a~ '3.3.1987 whereas the P5B 
has been in existence sin~e 1974 and has beenresp,onsible 

for making selection t'J., Boa.rd level posts in the Central' . ,;:' 

. .... ,-

Similarly, regarding the app::>intment ~'f non-

functional or part-time Dir'ectoI's when thi: Commi tt.ee 'desired 

to know whether any eligibility criteria, had- been fixed f:Jr 
I .' ' ... ..!. 

appOintment of representatives of the·subsidial\ies of· 

Coal India Ltd., various Ministries etc. on the B-::>ard, it was 



~TER-l, 

W? ERVA1lION k N BOARD OF DIRHdTORS. 

A. Qrgani§atl,opal !5et.-uQ 
, h t "th effect 

1.1 The Committee have been informed t a W~ " 

1975 the entire coal industry except~ng from 1 November, 
" " Co'~o-ies has been reorganised with Coal India 

Sl.ngren~ ~. 

Limited as the Holding C'.)mpany having its headquarters 
at Calcutta under the administrative control of the 

Ministry of Coal with seven proeucing subsidiaries i.e. 

Eas tern Co al fie lds Limited, Bharat e.::>king Coal Limited, 
Central Coalfields Limit~d, Northern Coalfields Limited, 
Western Coalfields Umi ted, south Eastern Coalfields 
Limited, and Mahanadi Coa~fields Limited and one Plannin~ 
and Design subsid~ary i.e. Central Mines Planning and 
Design Institute . Limited all situated in different 
parts of the" country. 

B. Board of Directors 
1.2 The Board of Directors of Coal India Ltd. consists 

t-•• 
of three Functional Directors viz. Director (Technical), 
Direct-::>r(Finan~e) and DirE:ct':)r(Pers::>nnel) and a few part-

tim0 Directors hcar.:~LJ by the Chairman-cum-Managing 
Director. Similarly, eafth proJucing subsidiary company 

has its own Board of Directors consisting of four 

Functional DirectDrs i.e. Director (Operations), Director 
.' (Finanee) . Dir~ctor(Planning & Projocts), and Director 

. " 
(Personnel) and othor p'art-time Direct:>rs headed by the 
Chairman and Managing Director. The Committee have been 

apprised that in the constituti-::>n of the Board of Dir~ctors 
of the subsidiaries there are s'ome minor variations 
depending upon the requirement. 
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d r ardino selection and 1 '3 As regards the prope I.l;'~. '.J~.g~ .... ---";!, ..... , • 

• 'tt have been informed .. t . t of Directors the ~omrnJ,; ee ... ...... - . '. " appol.n men . 
1· d Training vide their 

t h t the Departm~nt uf Personne an. . a . 
Resolution dated the 3rd March, 1987 have set up the 
' .. 'bl" Ente~ises Selection Board(PI5B) and it is the Pu l.C '.' 

. ibl.· lity '::>f the P ESB for ffiiJkirg selecti'::>n to Board reSp'::>ns . .. 
" leve'! pos'ts in thf1Central P'ublic Sector Undertakings. 

The posts of fu~i-time Direct·:>rs including the Chairman 

and Managing Director are filled up by Government on the 
r~commenrlations of,publrc Enterprises Selecti~nBoard. 

l.~ So far as appointment of part-time Directors on the 

Board of Coal India Ltd. is'concerned the policy has been 
to appoint representatives of Coal India Ltd.subsidiaries, 

Ministry of Coal, related Ministries like st~el, ~ower, 
Railway and management expert'i ,--lab'ou;-~e~resentati ves 

and Dominees of national level Trade Associations for 

.~epresenting consumers. .. 
1.6 The Committee'desired to kr.)w as to who was 

appointing· the' full-time Director~ prior to Mar_h,.· 1987 
, .. 

i.e. the date of C:~ nsti tutibn o'f the P SE, the Mii1istry 
replied th~t the date of c6nstitution of PESB had 

inadvertantly been ffientione~ ~s 3~3.i987 whereas the PES8 
has ceen in ~xistenae since 1974 anu has been;~esponsible 
for making selection t'J B:)ard level posts 'in the Central 
Public Sector Undertakj;ngs;, 
1.6 Similarly, regarding the appointmoot'of non-

I 

functional or part-timo Directors ~hen ~he CommitteE:! desired 
to know whether any eligibiii~~ criteria had been fixed f:Jr 
appointment of representatives of the subsidiaries of 

Coal India Ltd., various Ministries etc. on the Board , it was 

• 
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. el~gibility criteria had been fixed 

stated that no specif:lc ~ 
belong t~ the Deptt/Organisation 

except that th.y ~ho~ld 
field sought to be represented. It was 

or specialised 

clarified that 
ntation of the v~rious Institutions/ 

repr~se -
as mentioned above, in the Board of Orgariisati0ns , 

Coal India Ltd. was nec~ssary since Coal, being a core 

i d try had many linkages with the Government and n us , . ed 
Industry and such representation hel~ in co-ordination, 

resolution of inter-departmental· issues and provides 

valuable feedback. It was further elaborate~ that 

appointment of the representatives of the subsidi.3ries 

of Coal India Ltd. in the Boa~d of Direotors of the latter 

had been provided far proper ":coordinatlon between the 

holding company and its subsidiaries. 
1.7 The Committee have also been informed that at 

present there is no ~ne belong~ng t'.) either SC or ST 

community in the B~ard of Direct~rs of Coal India Ltd. 
(. 

When the Cammittee c' .sired to know the c:>nstraints/ 
di ffictIll ties, the Ministty ~f Coa~ or 00131 India Ltd • . 
was faeing in appointing an SC or 5T on the Board of 

Directors of Coal India Ltd. especially as a part-time 
Director it was stated "that tl~re was no diffie~lty in 
appointing a pers~n b~longing' to SelST categ:)ry as" a 
part-time Direct~r in the B~arcl ~f Coal India Ltd." provided 
his name was suggeste(~ ~Y t he concerned· organisatio.n 
and his selecti~n was based o.n$imilar criteria as in the 
case of others. 
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1.8 During evidence the representative of the Ministry 

of Coal elaborated that there was no ~avision of 

reservation for SCs and STs in the Board of Directors. 

But if there was Jny ~ligi~le candidato belonging to 

SCIST community he might be considered f~r the post of 

Director. He further submitted that whenever they got an 

opportunity they tried to appoint an SC/$.T on the 

Board of Directors. 

1.9 When asked whether any SC)5T had ever been appointed 

as Dire~tor, full-time or part-time in any of the 

subsidiaries of Coal India Ltd. the Committee have been 
~ 

informed that since, there is no provision of reservation 

provided for SCs ,and STsf'Jr appoIntment on'the Boards of 

Public sectorVnd.ertakingsno such rect)rd hati been 

maintained. It was, however, added that in the very 

recent past two ST officers of the Ministry of Coal ,ha.d 

been appointed as part-time Direct~rs on the Boards of 

C~ntral Coalfields Ltd. and Eastern Coalfields. Ltd •• 

Further, one officor belonging to the SC/sT community 
was appointed as fuli-time-Director on the Board of 

Central'toalfields Ltd. in May, 1990 and he retired on 

attaining the age of superanuation_on 31 December, 1992 

from Northern Coalfields Ltd. which was his last posting 

as Director (Personnel). 
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1.10 The Committee are unhappy to note that at present 

there is no Director belonging to SC/ST category on the 

B~ard of Direct~r5 0f Coal India Lt8. They feel that the 

scope for appointment of an SC/ST especially as a part-

time DirRctor on the B0ard of Coal India Ltd. and its 

subsidiaries is much wider in comparismn to some other 

Public sector Undertakings the Cornmi ttee have examined 

in the past. Taking into consideration the various 

erganisations/lnstitutions/Departments/Ministries from 

which Coal India Ltd. draw its part-time Directors it 
should not be difficult to find suitable SC or ST persons 
for appointment on the Board. The Committee therefore 

recommen:l that serious and sincere efforts should be 

made to appoint at least one person belonging to SC or 

ST community as a part-time Direct~r on the Board of 

COol I nelia Ltd. They would alsa like the Ministry of 

Coal to advise the concerned org,:misatians/departrmnts 

to sugge~t the names of suitable SC/ST,.officers as it 

would facilitate th~ir appointment on the Board of 

Coal India Limited. 
1.11 The Committee regret to note that no records of the 
sc/sT officers so far appointed on various Boards is being 
maintained. However, as per records 0 f the Ministry, in 

the very recent past, tWIJ ST officers '.)f the Ministry of 
Coal have been appointed as part-time Directors on the 
Boards of Central Coalfields Ltd. and Eastern Coalfields 

ed 
Ltd. A member of SC community also functio~ as full-time 

Director from May, 1999 to December, 1992. The Commit~ee 
recommend that henceforward the records of appointment of 
SC/ST officers on the Boards of all the eight subsidiaries 
of Coal India Ltd. be maintainec. Efforts sh~uld also be 
made to increase their representation on the Board of 
Directors of the subsidiaries. 
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CHitfT ;a-II 

RgiERyATION IN SJiWICES 

A. Recruitmggt 

2.1 The Commi tto:; h ave been inf:>rm(j-:1 t.l)at the 

percentage 0 f reservation f'Jr recrui tmE:: nt :>f exeo'Jti ves 

which is done centrally by Coal India Ltd. on .All India 

basis has been fixed at 15% fo= SCs and 7t% for STs 

whereas percentage of reservation for recruitment of 

non-executives which is done at subsidiary level varies 

fr:>m state to state as per Government instructi:>ns. 

Staff strength 

2.2 The staff strength of Coal India Ltd. and all 
on 

of its subsidiaries asLar.l~ 1993 was stated to be 

as under :-
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2~3 The number I)f backlog--vacancies in the ;Josts _ ...... --
reserved fDr SCs and STs in vari'Jus categories in CDal 

In~~Ll Ltd. (HQRS.) In:~ its subsidiarios as on 31.12. 1993 

was state:J -:to be as under 1-

Category No,of Backlog yacanpils 
SC ST 

A 322 255 
B 

CIL(HQRs. ) 

C 
D 20 4 

342 260 Total -
B 19 13 
C 189 294 

BecL 

D 2~~ 22 
Total 392 

OCL .' B 3 2 
C 47 12 
D ~24 

Total ~74 .1. 4 

VCL B 3 7 
C 5 21 
D -1. 2Q 

T')tal ~" 4~ .. I. I I 
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• C'ategory 

B 
C 
D 
Iotal 
B 
C L" 

:t. 1 
rain ali t he 

C 
D 
Iotal 
c 

No,of 
sc 
7 
1 

o 
13 

7 

categories 

2 

2 
5 

ST 
23 

142 
573 
738 

22 
39 
6 

4 

2.4 J\g reg~rds the reasons -f'Jr shortfalls in vari'Jus 

categories of posts, especially in Groups l\ andB in 

C'oal In_dia Lt,d. and its subsidiaries the COJTImittee havo 

been info~med that the ihortfal~is mainly due t~ the fact 

that the percentage of SC/ST employees was vir:tually nil 

at the time of nationalisation of coking -and n~n-caking 

coal mines. Lac k 'Jf interest in thL- € andidatos belonging 

to these ~pmmunities to work inJ.¥ hazardous coal industry 

especialiV~hen varlous alternata:.¥e' avenues are available 

has been stated to be another reason f~r existing shortfalls. 



• 
2'.0. Vfuen asked about the remedial measures Coal India 

Li ited :1ad taken to wipe OU", the shortfalls it was 

stated that in addition to normal adve~ti6ements for appointment 

of Executives exclusive a:vcrtisements were being 

resorted to as a result of which in 1989, 153 SO;. and 33 STs. 

in 1990. i3 SCs and 03 SIs; in 1991 14 SCs and 02 SIs were 

given 'appointment in various EXGcutive cadre posts where~s 

• in 1992 in some cases results of written Examination held were 

underprocess and in some cases appointments were under issue.In 

, 

another uptodate information furnished to the Committee it has been 

stated that 120 SCs and 30 SIs have been selected to be 

appointed in different EXecutive cadres as a r~sult of the 

1992 exclusive advertisement. In all these cases the 

Committee were informed that the appointIT.cnt letters issued to 

SC/SI c·andic1ates wer'i: much higher than the number of such 

candidat.Js who had actually joinGd the s(,)rv_c(,)s of the Compani. , 

2,fj When the Committee ~sired to l~now whether th~ 

Company had ever made any inqeRth study to find out the 
. . 

reasons for such a small turn out of SC/ST candidates to 

join the services of the Company and its subsidiaries even 

after being issued appointment letters it was stated that 
working units i.e. Coal Mines and Projects in Coal India 
Ltd. and subsidiary companies were situated in isolated 
and remote areQs where facilities of modern civilisation 
were not available for which SC/SI candidates did not prefer 
to join Coal India. 
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2/1 During evidence when the Committee expressed 

their doubts why SC/ST candidates who cot.:ld come 

for written test and interviews would face constraints 

to join the services of the Company after receiving 

appointment letters, it Was stated that if such 

candidates (~et two/three appointment letters at a 

time from different organisati0ns they always preferrod 

to join companies like Indian Airlines, BHEL, etc. art! nd ' 

Coal India Ltd. 

2.S When the Committee enquired about the proof that' 

th() SC/ST candidates were actually getting the appointment 

letters the representative submitted that those lutters 

were baing sent by Registered Post with "A.D. When the 

Committee reacted that somebody else might receive th~ 

letter on his/their behalf the representative 'stat~d that 

they would advertise the names of sucessful SC/ST' 

candiuates in news papers. 

2.~ vfuen the Committee suggested Coal India Ltd. to 

provide modern facilite:s lack of which has become an obstacle 

in the waf of selected sc/sT candidates to join its services 

the repr~sentative replied in the affirmative. 

2~ As regards th~ Special Recruitment Drive undertaken 

for Group C and D posts the C~mmittee have been 

informed that during J.990, 1991 and 1992 1510 SCs :md 
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436 SIs have bc .. n given appointmont in Coal ItPia Ltd. 
and its subsidiaJ:bs as a result of Sp(;cial Recruitment 
Drive launched for the aforesaid two groups. 

2.1V In an uptodate information the Committee ware 
:3pprisecl that c:s on 1.3.1994, 1218 SC and J.127 
SI posts in v~rious categories were identified for 
filling up through SpGcial Recruitment Drives in 
various subsidiaries of Coal Indi~ Limited including 
the HQRS und out of these identified posts only 222 SCs and 
129 SIs have bllen <1ppointed thrcU!gh SRDs till date. 

2.12 i-!cw;ever when the Comrni ttoo desired to know the 
reasons for not making any Special Recruitment Drive for 
Group B posts during the years 1991 and 1992 it was stated 
that Group B posts were supervisory and highly skilled 
posts generally filled up by promotion from Group C posts. 

2.11 Similnrly, when the Committee dosired to know 
the reason for which only 3 SCs and no SIr·~·fCU:.e -given 
appointment in Group B posts during tho 1990 Special 
Recruitment Drive it was olarified that there was a 
b~cklog i.e.18 for SCs and 12 for SIs in Group B for 
the post of I~ccountant for which 2 Special Rocrui tmcnt 
Drive Wt3S made b'; BCCL i.', 1989 2nd in r"sponse to which 
only 03 SC candidate;s submitted appliccJtians hClving 
re4uisita qualificJtions ~nd all of thorn W8~C solect~d. 
Hovlever there Was no rt:sponse from SI candidates c1nd the 
posts are still lying vacant for want of SC/!T cnndidatesl~ 

~~en asked about further efforts mado by C.l.L. 
to make good the shortfalls existing even after launChing. 
Special Recruitment Drives it was st~ted th~t the Speci~l 
Drive launched for filling up the backlog w'Juld continue irtl 
futUre ulso. It Was nlso stated thut Coal InBia Limited 
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had evolved a sch~larship scheme for ~~ning Enginebring 

students studying in d~ff~rent Universities in which 

2ox; seuts were rEserved for SC/ST students in order 

to attract them right from their colleges. 

2.1!) When -.n,-.uircd by what time C.1.L. would be 

able tc cla~r the b~cklog vncancies c0mpletely in JIl 

c.Jtcg')rics of pc.:sts it was replied thDt it W.JS not possible 

to indicate specific time schedule for cl0Jring the backlog. 

2..16 VJhen the Committee sought the view of the 

represcntntive of the Minisry of Co~l he stated th<.1t 

the Special Recruitment Drive ,,'''-Jus a continuous prOCfJSS 

and assur~d the Com~ittce th0t it would continue in 

future also till thu backlog v~cancies were completely 

wiped out. He also npprised the Committee thnt they 

were planning to give more importance and nttention 

towarJs students for institutionnl recruitment to do 

away with the bncklog v~cancics. He suggested th~t the 

Bards of Dirlctors of C.1.L. and its subsidi~ril.'s 

should review the special meusures qUJrterly for removing 

backlog vacancies. 
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2.11 During the course of evidence on 24.3.1994 when the 

Comrnittoe de:sired to know tha reasons for ''/1ich some 

of the sUbsidiaril?s of CIl i.e. cel, Becl etc. had 

not nud~ uny re~uitrnent under SRDs it was replied -
that these $.ubsiaiiJries h2d boen running at heavy loss 

::J 

of about Rs.l cror0 per day ~nd wag~s end salaries cost 

to 50}6 of trG tC"te.1. cost of prQcuction. 8cc,:...use of eJdcess 

manpower also ttK s c; cOJTIp.1nit;s have 
I'\.() 

mcJd€..~recrui tmcnt. 

2..18 To 2 yuery of the Committee 3S to the solution of 

this exce?s manpower problem it Was replied that ~ ..... 

C.I.l. wa~ f6llowing the policy of redeploying the people 

from surpluE:]re2s·t~ shortage oraus. 

2 .l~ VJhen the Cornrni ttee enquired whether SC/ST employees 

wOJJ1d suffer due to this redeployment the representative 

of the C:Jmp;my stated that the SC/ST emp1oyoes would 

not suffer as th(; Company was not retrenching anybody. 
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B. PROM::>T ION 

2·® The Committee have been informed that the percentage of 

resorvoti·)n in respect ,)f pr,)r;-,)tions in Coal India Ltd. has 

been fixed at 15% for SCs and 7t% for SIs. 

2.21.) ,\s regClrds total number of persons and tho number 

and perccnta'J(: of SC", and S";'s ('.lr:ong thd'] i:1 the:.. subsidiaries 
of COCll In~!a Limited during 1990, 1991 and 1992 the 

following information w~s furnished to the Committce:-

ST/\TEMENT SHmJlliG lliE NUMBER OF EMPLO'fEES 
PROMJTED AND THE NUr>'lBER AND PERCENTAGE OF 
SCs AND STs AMONG THEM WRING lliE YEARS 
1990, 1991 AND 1992 

Total Number Percentag.e of 
Company Year Category No.of of po~ts 

of posts Employea filled 
promoted SC ST SC ST 

• 
1 2 3 4 5 6 7 8 

.-._ ... _-_ .. - .... _--
BeCL 1990 A 524 .3 0 2.48 0.00 

B 234 16 9 6.84 3.85 
C 076 87 20 8.91 2.05 
D 479 68 15 14.20 3.13 -_._-,-

TOTAL ; .... 13 184 44 8~.31 1.99 

1991 /\ 72 ~2 1 2.78 1.39 
B 187 16 1 8,.56 0,.53 
C 1241 147 46 11.85 3.71 
D 137 21 5 15,.33 3 .• 65 

"'h __ '._'_~'. 

TOTAL 1637 186 53 11'.36 3.24 
-.-.-
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I 2 3 4 5 b -7-" 8' 
.-~---

BCCL 1992 ,\ 278 1 0 C'.36 0.00 
B 457 17 0 3.72 0.0(. 

C 687 57 8 8.30 1.16 
D 221 62 4 28.05 1.81 

• 
TOT/"\L 1643 137 12 8.34 C .73 

ECl 1990 856 141 78 16.47 9.11 
1991 918 162 106 17.65 11 •. 55 
~992 805 129 63 16.02 7 ... ~3 

TOTAL 2579 432 247 16.75 9.58 

DOC 1990 1\ 1 1 0 100.00 O.CO 
B 6 0 0 0'.00 0.00 
C 72 2 1 2 .• 78 1.39 
D 28 2 0 7.14 C.OC 

TOTAL 107 5 1 4 .• 67 0.93 

1991 A 1 1 0 100.00 0.00 
B 9 1 0 11.11 0.00 
C 21 0 4~76 0.00' 
D 3 2 0 66.67 0.00 

-;-OrAL 34 I'. 0 14.71 0.00 .) 

-_ ... _ ... _-_ .. _-
1992 i\ 0 0 0 0.00 0.00 

B 4 0 0 G.on 0.00 
C 47 3 0 6.38 0.00 
D 0 0 0 0.00 0.00 

TOTAL 51 3 0 5.88 0.00 
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1 2 3 4 5 6 7 8 1 

-,~. .--t - '0 
SECL 1990 1\ 553 6 5 1.08 0'.90 

B 110 ~ 1 2.73 0,.91 
C 34 3 10 8.82 29;.41 
D 79 34 7 43.04 8.86 --

TOTAL 776. ,46 23 5'.93 2.96 

1991 A 623 11 10 1.77 1:.61 
B 164 8 14 4.88 8'.54 
C 582 48 42 8.25 7.22 
D 604 87 94 14AO 15:.56 ------_ ... 

TOTAL 1973 . 154 160 7.81 8.11 >-

--.. ...... 
1992 A 465 7 1 1.51 0'.22 

B 72 2 2 2.78 2.78 
C 813 51 86 6.27 10.58 

.... 
D 424 78 153 18.40 36.08 

TOTAL 1774 138 242 7,78 13.64 

NCL 1990 A 147 5 3 3.40 2'.04 
B 158 7 1 4.43 0.63 
C 1045 133 45 1.2.7-3 4.31 
D 755 121 29'0'" , 16,.03 3'.84 

-------- -----
T"~/\L 21O,':- 266 ", 73 12,.64 3.71 -_._- .. ' 
1991 A 201 21 2. 10.45 1,.00 

B i25 29 4 23.20 3.20 
C 1070 40 16 3 .. 74 1.50 . 

,697 D 244 37 35.01 5.31 

----T01&L 2093 334 59 15.96 2.82 
-·_w " .. 

1992 A 89 5 0 5.62 '0';00 , 

B 78 9 3 11.54 3.85 
C 997 100 42 10'.03 4.21 
D 423 188 25 44.44 5.91 

TOTAL 1587 302 70 19.03 4.41 ", 



I ',I! 1\, ' 1 , , I' • .. • 
.. -.. -.-.--- ..... - - .. -----.... ----

~" 
'. ~J 1 ~: 2 3 4 5 6 7 0 

• ------CMPDIL 1990 A 122 0 3 0.00 2.46 
B 6 0 0 0.00 0.00 
e 59 1 4 1.69 6.78 
D 76 a 3 a..00 3.95 

,----
TOTAL 263 1 10 0.38 3.80 

1991 A 252 5 0 1;.98 0'.00 
B 147 13 12 8.84 8.16 
e 213 18 13 8.45 6.10 
D 0 a 0 0.00 0.00 

• 
TOTAL 612 36 25 5.88 4.08 

1992 A 200 3 1 1.50 U.50 
B 1 0 0 O.CO 0.00 
C 39 4 7 10.26 17.95 
D 0 0 0 0.00 0.00 

TOTAL 240 7 8 2.92 3.33 ._-,-
eeL 1990 1\ 473 5 15 1.06 3.17 

B 61 9 8 14.75 13.11 
e 901 129 146 14 .• 32 16.-20 
D 371 47 55 12.67 14.82 .-

TOTAL 1806 190 224 10.52 12.40 ._-
1991 A 492 <) 12 1.83 2:.44 

B 130 13 7 10.00 5.38 
·e 1282 186 156 14.51 12.17 

D 437 75 76 17 .• 16 17.39 

TOTAL 2341 283 251 12.09 10.72 ----
1992 A 997 23 17 2.31 1.71 

B 74 6 7 8.11 9.46 
e 534 50 53 9.36 9.93 

• D 95 20 12 21.05 1~..ti3, 

TOTAL 1700 99 89 5.82 r~' , r 

----.-. -.,. ..... -... ---- -~--.---
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2.2~ V~en the Committee desired to know the causes of 

shortfalls in pror.1oti:>n it Was stated that shortfalls 

were predominnnt in Group A & B posts which was mainly due 

to non-availability of eligible SC/ST employees in feeder 

cadres. 

2.29 To a query as to What steps are being taken/proposed 

to be taken to find out adequate number of eligible SC/ST 

candidates in feeder cadres it was replied that maJortty' 

of the posts were filled up at area/project level and 

wherever possible efforts were made to identify suitable 

candidates in other areas elso within the Comp~ny for 

filling up the vacancies. 

2.26 After analysing the above statement's furnished to 

the Committee, when the Committee on4uired the reasons of 

such paor performance on the part of some of the subsidi~ries 

of C.I.L. lik§; rx:;c, ClvIPDIL etc. in promoting SC/ST 

candidates it was replied that the posts in ~ 

and CMPDI were highly technical and sophisticated for 

which Sc/ST candidnt~s were not available. 

2.21 During evidence When the Committee desired to 

know What efforts were being made and by What time the 

Company would be able to wipe out the E;xisting shortfalls 

in promotional posts, especially in A & B categories, 

the representativve of th~ Ministry replied tha~hey had 

issued instructions to all the Selection Boards to take 
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stops with G viow to ensuring thnt representation 

of SCs and STs in promoti~nal posts were improved. 

He added that in near future they would be able to 

find out onu solution or the other to wipe out the 

shortfal;t.s existing in promotional -posts,. 

2.2q The Committee note with dismay that the overall 

percentage of SCs in Group A. B, C and D posts in 

C.l.L. as on 31,.12.93 stands at 0..72, 1.66, 

,1.94 and 4.35 respectively. The position with tegard 

to STs is more dismal as their corresponding 

percentage in the above mentioned groups is O.OL-, 0.00, 

• 

a .42, and 0.79 only. Similarly in Western Coalfiedls Ltd. 

the representation of SCs and STs in Group A posts as 

on 31.12.93 is ;:~ me:lyro 7.74% and 1.87% respectively 

whereas in Gr::>up B posts the percentage is 10.84 for 

SCs and 4.36 for STs. As on the same date the ,. 

representation percentage of SCs in Eastern Coalfields Ltd. 

in Group A and B posts is 3.25 .:irid 4.24 respectively 

whereas the corresponding percentage of SIs is 0,~5 and 

0.76. N€edless to mention that in almost.all the 

SUbsidiaries of C.l.L., the overall represent()tion 

percentage of SCs and SIs in Group A & B 

posts is far below the required number. 

• 
Lack of interest 

• 

in the candidates belonging to SC/ST communities to work in 

in the hazardous coal industry, as has been stated to the 
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C .. mmitt(;,-" is hardly convincing especially when there 

is vast unemployment problem allover the country. Similarly 
the other reason put forward that whenever SC/ST candidates 

get two/three appointment letters at a time from different 

organisations, they always prefer to join organisations 

like y~, BHEL etc. is unacceptable to the Committee as a 

cause for the huge backlog in SC/ST categories in CIL 

because in their opinion there are only a handful of such 

candidates who get simultaneous appointment offers from 

different organisations.Therefore, the Committee recommend 

that instead of trying to somehow explain away the reasons 

for sho~tfall all out efforts should be made to ensure 

due represent2tion of SC/ST candidates in all the categories 

of posts in C.I.L. and in Group A & B categories in its 

subsidiaries. 

2.2~ The Committee appreciate the efforts made by Coal 

India Ltd.in launching Special Recruitment Drives in 

1989,1990,1991 and 1992 as a result of which 4uite a 

good number of SC/ST candidates were given appointment. in 

,various categories of posts,excepting Group B, in Coal 

India Ltd. and its subsidiaries. They also appreciate the 

determination of the Ministry of Coal and Coal India Ltd. 

to continue the Special Recruitment Drives till the backlog 

is completely wiped out. But they find that no time limit 

ha s been fixed to ~i'pe out the. ax1sting backJl.og .' . ~T.he 
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Committee are of the opinion that a definite time bound 

p~ogramme, should be chalked out to make good the shortfalls 

in various categories of posts. 

After going through the latest information the 

Committee are, however, dissatsfied to note that as 

on 31.3.94 out of a total no. of 1218 and 1127 

identified backlog posts for SCs and STs respectively 

in verious categories in CIL and its subsidiaries 

only 222 SCs and 129 ST~ave been given appointment 

through Special Recruitment Drives till date. The 

Committee also note that some of the Subsidiaries of CIL 

like BCCL and CIL etc. are not undertaking any spe~ial 

Recruitment Drive due to excess manpower and financial 

crunch. The Committee desire that at least in the 

subsidi.:lries where there is no such problem of excess _ . 

manpower, the Special Recruitment Drives should be carried out 
i n9 

vigorously with a view to wiPL. out the backlog of vacancies 

in various categories. 

2.~ The CommitteE are perturbed to note that the 

number of SC/ST candidates actually joining the services of 

CIL is far too l~ss in comparison to the number 

of appointment issued to such candidates. Th~su~jeit that 

besides issuing the appointment letters through Registered 

Post with A.D., the names of successful SC/ST candidates 

should be advertised in prominent national and local 

dailies in order to doubly ensure,*.hat these candidates 
become aWare of their success. 
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2.3~ Th€) Committee feGI that grouter attention towards 

isntitutional recruitment is a step in right direction to 

increase the representntion of SCs and STs in the services 

of C.I.L. and its subsidirnies. They would like 

to encourage the company in evolving scholarship 

schemes and reserving certain percentage therein for SCs 

and STs, as has been done in case of Mining, Engineering 

in other Sffiildr faculties also to nttract more and more 

/ 

SC/ST candidates. The .:ommittee would also like to stress 

that the Board of Directors of Coal India Ltd. and the 

Boards of its subsidiaries should at regular intervals 

review the special measures, as suggested by the representative 

of the Ministry of Coal dUring evidence ,undertaken/ 

proposed to be taken to fill up the backlog vacancies. 

2.31 On€ of the worst features that has CQme to 

the notice of the Committee is the dismal number ofSCs 
and 1993 

and STs prom9ted during 1990,1991, 1992Lin almost all 

the categories of PQsts, especially in CategQry A & B 

in the suI ~1diaries of Coal India Ltd. except ECL, NCL 

and to some extent CCL. They would like to recommend that 

C.I.L. should take suitable steps to recruit more 

employees in the feeder cadres with a view to compensating 

the non-availc:1bility of such employees in the cadre Which 

has become, as has been stated to the Committee, a major 

cause in accumulating backlogs in Group A & B posts. The 
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Committee are more concerned about Group B posts to 

which direct recruitment is rarely resorted to and would 

like C.I.L. to puy special attention to this Group 

by promoting more and morc SC/ST employees from· 

Group C categorics. In their opinion once adequate 

stGPS are taken to promote the rClluired number of SC/ST 

employees to Group B posts, bqcklogs ~xisting in Group A 

promotional posts would automatically cease to exist. 

2 .. 3:.3 The Committee also recommend that the Selection 

Boards should toke necessary steps to ensuro that 

representation of SCs and STs is improved in promotional posts. 

They would also like the Ministry t() find out a permanent 

solution, as assurGd during evidence, to completely wipe 

out the esisting shortiwlls in various promotional posts, 

especially in Group A & B ciJtegories. 

2-34 The Committee would like to be apprised about the 

number of vacancies reserved for SCs/STs which could not be 

filled up due to the eligible persons being not 

available in the lower categories from. which 

promotions are made and the vacancies which remained 

unfilled due to eligible persons not found fit for 

promotion during the years 1990 to 1994:. 



TRAINING FACILITIES 

A. Pre-Recruitment Training 

3.1 The Committee have been informed that there is one 

Training Institute established in the year 1982 at NK 

Area, Dakra for imparting training e,specially to Scheduled 

Tribe candidates. It has further be8n stated that so 

far three batches have been trained as fQllows :-

Year Batches No. selected No. c ompl eted No. pr~vided 
for training training employment 

1983 I 45 42 41 (one person 
medically 
unfit) 

1987 II 10 9 9 

1991 III 1'1 13 Under active 
considera tion 

3.2 When the G:)mmittee dGsired t:> know what difficulties 

did Goal India Limited face in arranging pre-recruitment 

training programmes fJr ST candidates at tho above mentioned 

Training Institute each year instead of d~)ing it in every 

fourmr five years it was replied that as per recruitment 

training was organis8d and since the Institute is n:>t a 

recognised ;)ne it would nat po appropriate to train SC,A;T 

candidates every yoar as they w:>uld not get employment 

in other cJmpa nies. 
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3.3 T:) another"specific B query uS to whether any • -
Training Institute for i~parting pre-recruitment training , ., 

..... :" , •... ... i .. ~ . 

to SC candidates has h0.:n:~~t,-up 'by Coal India or any of 

its subsidiaries f it \AlaS repli-ed in the negative. 
", . " 

3.4 During evidence w~~,I! the 90mmittee emphasised 

that instead of conductin] traininJ programmes in every 

four years I the CQm~ny should resort to such pre-

recruitment training each year keeping in view the large 

number of shortfalls of SC/ST candidates in various 

categories of posts the representative replied that they 

could do the same. He added that wherever shortfalls 

were existing they could open pre-recruitment training 

centres to induct m~re and more SC/ST candidates into 

the services of the Company. He again stated that special 

calls mi~ht be opened'i~'every Training ;Institute to 

oversee the arra.ngenh .J.ts. and functio; .ing of respective 

Institutes in rega-rd t:) pre-recruitment. tra ining for SC/ST 

ca ndida tes • 

3.5 During evidence ~)n' 24'.3.1994 the. Corroni ttee pointed 

out that there were eight subsidi,?,ries under Coal India 

Limi ted but pre-recruitment training arrangements had been 

made only at one place *. and wanted t·) 'know the arrangements 

made in this regard in other subsidiaries. In reply the 

,;:epresentative of Coal India.:,1..imi.t9~t st;lbmitted that so 

"far as pre-recruitment training arrangements were concerned 

their activities were not sufficient and they had to take 

some measures to start this in )ther places besides 

intensifying the training activiti0s in Dakra as well. 

" .. " 

.,." 

'"'{I 
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B. IN-SffiVICE TRAINING 

3.6 The Committee have been informed that Scheduled 

Caste ... and Scheduled T;:-ibe empl:>yees are given preference 

in in-house training. 

3.7 When the Committee desired to know whether the 

Company hod arranged any exclusive in~ervice training 

pr~gramme for sc/sT employees to make good the shortfalls 

existing in promotional posts, it was stated that no 

exclusive in-service training programme was conducted for 

sc/sT candidates and these candidates were trained 

alongwith general candidates. 

C. TRA IN ING ABR:.v:~D 

3.8 As regards training facilities provided abroad for 

the empl)yees of Coal India Limited and the number of SCS 

and STs 3monast t.hom the Committee have been informed that 

out of a total number of .' 255 empl,)yees sent for training 

abroad during 1990-91, 1991-92 a~d 1992-93, there were no 

SC and 6 STs among them. 

3.9 When the Committee desired to know the reasons for 

such a low representation of ST employees and no represen-

tation at all of SC employees in foreign training and 

whether any eligibility criteria had been fixed for employees 

to be sent on training abroad, it was replied that selection 

is made out of the lot received for specialised course for 

which certain qualifications and experience were necessary. 

The candidates are also required t·') conform certain 

performance ratings and vigilance clearance. 
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3.10 

India limited :i.1'"I u.cJ.":.I.l~jlIJ.1d ~I'e.·recr'Ji'tmEmt traln~n9 

programmes fo:' ST c .. :~. ~ 1.., t~s ..:!1.'ring 19,s3; 1987 8nd 19Stl 

in the Training Insti cut>? ilt Dc'.kr", as a result of which, 

been provided with ornal c :/;nen~. a (I:: th~_.:tteer. others are under 

active considerati'.Jn. But ~ ;-n."i arc t.;nhappy to note that 

thes e tra iIling progr3:nme:3 2.,l'f! DE'L1g conducted once in 

every four yea.rs. The plec.. th3t this is boin] d::me c..~ 

per the anticipated requirement and tnat it wouLi bo 

inappropriate to train suc~ c2ndida-'.:.es each year as th:J{ 

would not get empl oym0nt.in:-othar .. G~rn~.J(l nies is hnrdl y 

c~nvincing ta ~ing int') COilS iUf;rn t~_'Jr. 'che shortfalls ·,)f ,~<.Jeh 

candidates in variJus cate~JriGs 0f P'1sts, especialJy in 

ca tegories A 8. B. Tho C0lT..ni l'.tC9. therefore. recomm€;I,d that 

the pre-rec=ui trnent tra ining pTo9~"ammos f J£ ST ca nd:cl~1 tes 

should be arrangec IIh)r0 IT'equcntly instead of eVQry four 

3.11 They w~uld likl& :lls:j ..i. :i..k0 '(,h2."~ ~) uch tra ining 

program..mes are <::.151) ~:r:ra ngEd :"':';1' .sC cC-Indidates as thG 

percentage 'Jf shortfalls :Jf;:h~Sl~ <.,;andidates in Coal India 

is no less alarming than "t:hr:.sQ c)f the S1' candidates. ,\s 

assured to them during Gvidenc8 the C0mmittee would also 

like to recom~end th~t more Training Inst~tutes like ~he 

one existing in Dakr,a, s;10uld be set up so that backlogs 
. ' 

existing in SC and ST c3it'?9:lJ.'ies in subsidiaries whGru 

shortfalls especially in f~ & 13 categories ar0 h:'~h like 

ECL, wel, DCL: NCL etc. 1re wiped oJut at a faster rate. 
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3.12 The Committee further recommend that special cells 

should be formed in various Training Institutes already 

established or to be 0~tablished not only to take care of 

the training needs of SC/ST candidatGs but also to monitor 

the proper functi0ning of such Institutes. 

3.13 Keeping in view the dismal numbor of SCs and STS 

promoted in C':)al India Limited as a whole during the last 

three years, it is apparent that the in-service training 

provided to these employees who are found below the required 

standard necessary for promotion has not proved effective. 

They, therefore, urge that the in-service training programmes 

for SC/ST employees should be intensified expeditiously 

with a view t:l bringing them upto the required standard so 

that they can compete with the general candidates for 

promotional posts. 

3.14 The Coml1)itt~'0 ar..: constrained to note that out of 

a total number of 255 ~mploye9s sent for training abroad 

during the last thre0 years [':) SC and 6 ST were represented. 

They recommend that in future a fair and proportionate 

representation should be givon to SC/ST employees, if 

necessary by relaxing the required qualifications and 

experience. 

3.15 The Committee also desire to stress that while 

deputing officers to training, seminars and conferences 

etc. within the country also preference should be given 

to officers belonging to SC and ST communities. 
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CHAPTER IV 

M:SC ELL\NEJU5 

A ~ ADV ERT IS FMe.rr ~)F RESER VEO VA GL\NCI ES 

4.1 The Committee have been :i.nf~rmed that vacancies 

reserved f.:..'r SCs and STs are advertised in newspapers; 

announced over All India Radio and .stops are being taken 

to take advantage of Doordarshan slots. 

4.2 When the CQrnmittee desired to know the reasons for 

not telecasting the reserved vacanci,es over DoordaI.'shan 

so far and when w::mld they propose to telecast it it 

was replied that all the subsidiary companies would be 

advised to take advantage of Doordarshan. 

B. REJECTION OF SCtST CAt~DIDt\TFS 

4.3 To a specific query of tho C'1mmi ttee as to whether 

the appointing authorities indicate the precise reasons 

for the rejection of setsT candidates t~the Employment 

Exchangas so as to facilitate the latter in sponsoring 

right type of candidates belonging to these communities 

it has been stated that all cases of selection are 

reported to Employment Exchanges in placement Reports. 

4.4 It was elaborated that normally reasons for 

rejection Ot general candidates as well as sc/sT candidates 

were not indicated to the local Employment Exchanges • . 
But ~andidates selected are intimated to theEmplo~ent 

Exchqnges under compulsory Notifications Act, 1959. 
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4.5 During evidence M1en the Committee emphasized 

that reasons of rejection of SC/ST candidates should be 

intimated to the EmplJ~·jlh.:nt· Exch2nges the representative 

of Coal India Limited assu;-ad th(~ Committee that they would 

do it in future. 

C. INTERVIEW JF SC/SI CI\NDIDATIS 

4.6 The Committee have been inf')rmed that normally 

SC/ST candidates are interviewed on separate date or 

separate Sitting acc·:>rding to the number of candidates. 

4.7 When the Committee enquired whether at any point 

of time SCS and SIs were interviewed joint~y with the 

General c9.ndidates in Coal India Limited and its subsidiaries 

it was stated that where the number of SC/ST candidates 

was very few they were interviewed jointly with general 

co ndlda tes. 

D. NJfICE T'ERL);:: 

4.8 The Committee have been informed that interview 

letters are normaliy i3sued al:east 15 days in advance so 

as to give reas~nable time to t~e candidates to receive 

the letters. It has furtht:.,r been stated that the period 

given f0r joining time, ~owever, varies in different 

subsidiaries from 15 days to Jne month. 

4.9 When the Committee asked whether 15 days time was 

reasonable enough for SC/ST candidates residing 1n r~mote 

a nd far off pIa ces to attend the interview a fter receiving 
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CHAPTER IV 

MISC 1:L! /\NEJUS 

A. ADVERTISFM&JT ,JF RESERVED VACANCIFS 

4.1 The Committ~e have been informed that vacancies 

reserved f:'Jr SCs and STs are advertised in newspapers; 

announced over All India Radio and .steps are betng taken 

to take advantage of Doordarshan slots. 

4.2 When the Committee desired to know the reasons foJ:' 

not telecasting the reserved vacancies over DoordaI'shan 

so far and when WJuld they propose to telecast it it . 
was replied that all the subsidiary companies would be 

<':':dvised to take advantage of Doordarshan. 

B. REJECTION OF sCtST CA.NDIDATES 

4.3 T'J a s pacific query of the C'1mmi ttee as to whether 

the appointing authorities indicate the precise reasons 

for the rejection of SCtST candidates to the Employment 

Exchanges so as to facilitate the latter 1n sponsoring 

right type of candidates b~longing to these communities 

it h~s been stated that all cases of seloction are 

reported t~ Employment Exchanges 1n placement Reports. 

4.4 It was elaborated that normally reasons for 

rejection of general candidates as well as setsT candidates 

were not indicated to the local Employment Exchanges. 

But candidates selected are intimated to the Employment 

Exchanges under compulsory Notifications Act, 1959. 
t· 
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4.5 During evidence when the Committee emphasized 

that reasons of rejection of SC/ST candidates should be 

intimated to the EmP~:';'Y::lt:nt . Exchanges th~ representative 

of Coal India Limited assur~d th2 Committee that they would 

do it in future. 

C. INTERVIEW .JF se/sT Q .. NDIDAT05 

4.6 The Committee have been inf~rmed that normally 

SC/ST candidates are interviewed on separate date or 

separate sitting according to the number of candidates. 

4.7 When the Committee enquired whether at any point 

of time SCS and SIs were interviewed jointly with the 

General c~ndidates in Coal India Limited and its subsidiaries 

it was stated that where the number of sc/sI candidates 

was very few they were interviewed jointly with general 

C'-l ndida tes. 

4.8 The Committee have been informed that interview 

letters are normally issued atleast 15 days in advance .50 

as to give reasonable time to tiv~ candidates to receive 

the letters. It has furtr.2r been stated that the period 

given for Joining time, however, varies in different 

subsidiaries from 15day~_to. Jne month. 

4.9 When the Committecaskerl whether 15 days time was 

reasonable enough for SC/ST candidates residing in remote 

and far off places to attend the interview after receiving 



4.15 During evL;ence on 24.3.1994 it was elaborated 

that the SC/ST Cells had been advised to ensure that 

the pending complaints/grievances· were disposed of 

without further delay. 

F. FALSE CASTE CERTIFICATES 

4.16 The Committee have been informed that a few 

cases of false caste certificates were detected in Coal 

India Limited during the course of interview and the 

names of sllch bogus caste certificate holders were 

removed from the panel. 

4.17 When the Committee desired to know how many 

cases of false caste certificates were detected in the 

subsidiaries of Coal India Limited and what action had 

been taken thereto it was stated that two such cases, one 

each in CCL and BCCL were detected. In case of the former 

the candidate was flot allowed to join whereas the other 

one is under investigation in BCCL. 

4.18 To a specific query Of the Committee as to 

what preventive/pre-cautionary measures had been initiated 

by the Company to check recurrence of such frauds it was 

replied that at the time of interview the Committee 
) 

members including the representatives of SC/ST thoroughly 

v.erify the caste certificates. In case there is any 

doubt, it is referred to the concerned issuing authority 

to ascertain genuineness of the caste certificate. 
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L .19 During evi' m(;e it w~s ela.Jorateci that when an. 

employee was fouJ:d to have pr.Jduced. fals e cast.e certificates 

he was dismiszed from the service immediately and thereafter 

the case waS being rs";erred to the District Magistrate to 

take neciessa~y action against him. 

G. SOCIO-ECONOMIC DEVELOPMENf - .--............................ 

4.20 The Committee have been informed tha·t Coal India 

Limited has spent on an average Rupees Five Crores per 

annum towards socio-economic development, mostly for 

SC/ST· people within the periphery of different Coal Mines/ 

Projects. 

4.21 From a detailed information furnished to the 

Committee it has been observed that almost all the 

subsidiaries of Coal India Limited have undertaken several 
, 

welfare measures i.e. education, Health Care, Electrifi-

cation, Link Road. '::.~'" _i.' Supply, Sefl- Employment. Schemes, 

Sports and. Cu2.~.::u:,c _:~-.~: o'er-e::' var':"GL:S developmental 

activities. It has been found that an overall amount of 

~.1932.43 lakhs have been spent by the subsidiaries of 

Coal India Limited during the last five years for the 

socio-economic development, especially for SC/ST people. 



H. SUPERVIsI ON AND VIGIIANCE 

4.22 The Comndttee have. been informed that Coal 

India Limited and all its subsidiaries have SC/SI Cells 

consisting of suitable number of assistants under the 

control of Liaison Officers to ensure prompt disposal 

of grievances of Scheduled caste and Scheduled Tribe 

employees and also ensuring\ due compliance with the 

orders and instructions pertaining to reservation and 

other benefits admissible to SCs and SIs. 

I. ANNUAL REroRT 

4.23 While scrutinising the Annual Report (1991-92) 

of Coal India Limited, the Committee observe th~t matt~rs 
relating to representation of SCs and SIs in the under-

taking and its subsidiaries have not been inco~porated 

3S per the Government instructions. 
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4.24 The Committ .e find that vaClncies reserved fot" 

SCs and SIs have not been telecast over Doordarshan by 

Coal India Limited and its sub~idiary Companies so far. 

They recommend that steps may be taken immediately to 

take advantage of the Doordarshan facilities for attracting 

more and more SC/ST ~andidates in the services of Coal 

India Limited and its subsidiaries. 

4.25 The Committee are unhappy to note that the 

reasons for rejection of scts! candidates are not intimated ... 

to the Employment EXchanges l:>y. tne Subsidiaries of Coal 

India Limited. They strongly urge that henceforth It the 

precise reasonS for the rejection of SC/ST candidates be 

intimated, as assured during evidence, invariably by all 
the subsidiaries of Coal India Limi.ted to their respective 

Employment Exchanges as per the Government instructions so 

that right type Qf candidates belonging to SC/ST communities 

can be sponsored. 

4.26 The Committee also recommend that under no 

circumstances the $C/ST candidates, even if their number 

is very few, should be interviewed jointly with the 

General candidates. 

4.2! The Committee are glad to note that on a few 

occasions the SC/SI candidates were a 11 owed to appear 

before the interview Board on the f~llowing day ~len these 

candidates failed to turn up on a day fixed for interviews 

due to non-receipt of call letters in time. They are also 
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happy to note the same cJnsideration being extended by 

the Company to SC/ST candidates in appointments. However, 

in order to avoid unnecessary risk, the Committee would 

like to stress that candidates belonging to SC/ST 

categories be intimated at-least thirty days in advance 

for attending interviews as well as joining the services 

of Coal India Limited and-its subsidiaries. 

4.28 The Committee would also like to emphasize 

that the complaints/grievances of SCjST employees pending 

in different subsidiaries of Coal India Limited, especially 

in SCL, BCCL, WCL and CCL be attended to and disposed of 

expeditiously. As assured during evidence the Committee 

would also like the sc/sT Cells to pay special attention 

towards expeditious disposal of pending complaints/ 

grievances in CIL and its subsidiaries. 

4.29 The Committee agree with the precautionary 

measures adopted by Coal India Limited for checking 

recurrence of false caste 'certificate cases. They would 

simultane~usly like to recommend that the procedure t be 

vigorously continued in the Company to apprehend the false 
caste certificate holder so that genuine SCS/STs do not 

suffer. They would also like BecL to complete the 

investigation of one such case pending with them at the . ., 

earliest. 
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4.30 The Committee appreciate the welfare 

measu~es undertaken oy Coal· India Limited for overall 

socio-econ~mic development of Scheduled Castes and 

Scheduled T~::'bes. They would like Coal India Limited 

and i"ts subsidiariC!s to keep up their activities for 

the amelioration of the d()wn troddens. 

.' 

4.31 The Committee are glad to note that Government 

orders re,garding appointment of Liaison Officers, 

constitution of SC/ST Cells and maintenance of rosters 

are properly followed by Coal India Limited and its 

subsidiaries. They would like the Company to maintain 

the spirit in future 'also. 

4 .. 32 The comrr.dttee regrGt to note that the Annual 

Report of the Coal India Limited fJr 1991-92 does not 

contain information about the representation of.Ses and 

STs in the services of th0 Company. The Committee, 

thareio~~, redommend tha~ in future the requisite 
, -' 

information should invariably be incorporated in the 
' ... 

Annual Heport of Coal. India Limited. 

dtf> ,yt', . 'Cf' '1 

/ It t.'/)c;..n:..~- I l'", L~) 
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